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FAX : 0532-2400149 REGISTERED / AD

CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civil Lines,0ld Red Building,Allahabad-211001
. Regional Branch, Allahabad

L}

Dated: 23/08/2016
To

Appellant as per address in table below
Respondent as per address in table below

Final Order No. A/70636/2016-SM[BR] dated 11/03/2016 '

I am directed to transmit herewith a certificd copy of order passed by the Tribunal under section 01(5) of the
Finance Act, 1994 refating to Service Tax Act, 1994, P::L“

Asstt. Registrar
Application Appeal Name and Address of Appellant

E ST/CROSS/52825/2014 ST/51713/2014 COMMISSIONER OF CUSTOMS,
CENTRAL EXCISE AND} SERVICE
TAX-ALLAHABAD
38.M G MARG..
CIVIL LINES,ALLAHABAD,
UTTAR PRADESH
211001

Name and Address of
- Respondent

KESARWANI ZARDA
BHANDAR

SAHSON,, ALLAHABAD
JUTTAR PRADESH

ra

Copy Ta
3Advocate(s) / Consultant{s}:
S P.ONTA
209, BAGHAMBARI HOUSING SCHEME,

ALLAHFUR,
ALLAHABAD,

4 Rar Association, CESTAT, Allahabad
5 Director Publications, Customs, Excise. L, Estate, Delhi

6 M/s Centax Publications Pvt. Ltd., 1512-B, Bhishm Pitamah Marg, New Delhi-3

7 Company Law Institute of India Pvt, Lid., No.2 (old no.34), Vaithyaram Street, T. Nagar, Chennaj-17

8 Taxmann Allied Service Pvt. Lid., 59/32, New Robtak Road, New Delli-110005

9 Easy Service Tax Online Dot Com Pvt. Lid., 407A, Iscon Mall, Satellite Road, Ahmedabad-15

10 LAWCRUX Advisors Pvt. Ltd., LAW House, 1-8, Sector-10, Faridabad 121003 (Haryana)

11 TaxIndiaOnline.com Pvt. Ltd., 2nd Floor, Vasant Arcade, Vasant Kunj, New Dethi - 110070

12 Mark Professional Services Pvt. Ltd,, 108, Everest Block, Aditya Enclave, Byderabad - 38

13 The ICFAT society, 52, Nagarjuna Hill,Punjaguita Hyderabad.-500082

14 M/S Krowledge Processing P, ttd.(taxmanagementindia.com),FF-19, 15t Floor,Crass River Mall,CBD
Ground,Near Karkardooma Coun,li?y 10032

I5C.DR. 16 Office Copy Guard File ‘b_’_%\

Asstf, Registrar




or the Department




Cross Ob}ecr;o:; No. 52325/14:

' "Per M. Aml Choudharv

_ The: Appeﬁant Revenue, is in appeal agaznst Order—ln Appeai__ -
No. 105/5T/ALLD/2(}13 ‘dated - - 07-11-2013, passed by Id

Commlssmner (Appeals),_Customs, Central Excise & Servlce Tax, .

" Allahabad

2. _Brle fact-i"of__. the :case is that M/s Kesarwam Zarda Bhandar, R

'-'_Kesarwam Zarda: Bhandar, Sahson, __Aliaha a who

? of the same. as GTA Servlce, wh|ch |s not correct m'we of-the’ fact the :

CENVAT Credlt of input servlce IS ailowed oniy after payments 'owards_f

value of service and serwce tax both are made as pe the -provnsnons_

contained in Rule 4(7) of CENVAT Cred;t Rules, 2004 which . stlpuiates .i
that the CENVAT Credit in respect of |nput serwce sha _-b allowe'
or after the day on which I:JaymentE  ‘tade. of the

service and the serv:ce tax pald or '.payab!e:::as_ is |nd|cated in nvoic

bill or, a_s _th__e___:_c_:as_e _-_may __;I_:J_e red to |n Rule 9 Whereas ln'_



IIan isa: document for

sice Tax'is to be pazd under Ruie 4(7) and cha

d the _Semce_Tax is payable for

?(ANIL CHOUDHAR\')
MEMBER (JUDICIAL)"




